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cers to the Government of India. They have
submitted their report. I am quile sure the
Minister will go into the details. 1 know, as
a Minister, he cannot commit immediately
in the house, But I am sure, he will look
into the case not from the Orissa’s point of
view but from the national point of view and
from the national point of veiw production
of steel will be cheapest in Orissa and there-
fore the case needs serious atlention.

With these words, I would say, I am
satisfied with the reply.

I now beg leave of the house to withdraw
my resolution,

MR, CHAIRMAN : Has he the leave of
the house to withdraw the Resolution ?

AN HON. MEMBER : No.

MR. CHAIRMAN : There is an amend-
ment by Shri Mohanty, Are you withdrawing
it?

SHRI SURENDRA MOHANTY : No.

MR. CHAIRMAN : All right. I will put
it to the vote. The question is :

That in the resolution,

add at the end,—

“after considering the feasibility report
submitted to the Central Government by
the Government of Orissa in respect of
location of new steel plant in Orissa™ (1)

The motion was negatived.

MR. CHAIRMAN : Is it the pleasure of
the house that Mr. Banamali Patnaik's resolu-
tion may be withdrawn ?

SHRI JYOTIRMOY BOSU : No, Sir.

MR. CHAIRMAN : All right. I will put it
10 the vote. The question js :

“This House recommends that the
Government of India should take imme-
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diate and effective steps to establish two
more steel plants during the Fifth Five
Year plan to create increased potentia-
Ities in the production of steel and
development of iron ore and that the first
plant be esiablished in Orissa and the
sccond in Madhya Pradesh for reasons
of techno-economic feasibility and com-
parative backwardness of these areas.”

The motion was negatived

17'30 hrs,

RESOLUTION RE: NATIONALI-
SATION OF LEADING IN-
DUSTRIAL HOUSES

MR. CHAIRMAN : The House will now
take up the resolution to be moved by Shri
H. N. Mukerjee, for which 23 hours have
been allotted.

SHRI H. N. MUKERIJEF (Calcutta —
North-East) : [ beg to move :

*“This House is of opinion that immediate
steps should be taken for the nationali-
sation of the seventy-five leading indus-
trial houses specified in the report of the
Monopolies Inquiry Commission.”

We have been treated lately to the slogan
of Garibi Hatao, bul that would remain a
picturesque make-believe if the real road-
blocks in the way of our prosperity are not
removed.

17’31 hrs,

[Snamar SuEira Kavn in the Chair]

If we do not remove these road-blocks,
Garibi would never go. Our economy requires
rapid growth and at the same time social
justice and this integration must happen, or
else all talk about socialism would be hypo-
critical humbug. That is why in the context
of the kind of thing which is being said very
widely in these days, I wish to remind this
House that the first and Jast point which is
stressed not merely by full-fledged socialists
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but also by genuine democrats like the late
Prof. Gadgil who was shooed out of the
Planning Commussion is that unless monopoly
capitalism was abolished. we would have no
real and rapid progress for the people.

As carly as 1956, Prof. Gadgil, and 1
think that at that ume Dr. V. K. R. Vara-
daraja Rao also joined with him, criticised
the half-hearted and picce-meal measures
which were being taken and asked for a clean
sweep of monopoly capital, and he said words
which 1 am quoting before the House He
snid :

“The only real solution to the problem
in the long run is that the whole of the
division at present occupied by monopoly
capitalists should be transferred to the
public sector."”

These words arc even more valid today be-
cause the years of vacillation are at last to
be left behind. Little can be done about
poverty and unemployment, this country is
desperately poor, litile can be done about
poverty and unemployment unless revolu-
tionary changes in property and power rela-
tionships are achieved.

But we get something of a farce these
days. We get meetings where capitalists pass
resolutions in favour of socialism, perhaps
laughing in their slecves all the time. 1 say
this because very recently therc was a meel-
ing of the Federation of Indian Chambers of
Commerce and Industry which was maugu-
rated by the Prime Minister, and there were
many pleasant exchanges. The economic
papers run by the big bourgeoisie referred to
a more cheerful note of co-operation between
Gavernment and business.

The Prime Minister went on g'ving assu-
rances that there was no threat intended to
big business, that big business had a very
useful role even in the “core™ sector of our
economy. These are rather surprising formu-
lations. I can understand her desire to have
some concrete results in fairly quick time, at
Jeast before the next election, I can under-
stand that her advisers, —my hon. friend the
Minister is there and he must be telling her
—telling her now it is better to seck shelfer
in pragmatism. I find her fortifying herself
with economic ideas even from very dubious
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anti socialist sources, But in any case, Dig
Money responds and the stock-market chee
up ond the price of shares rises. That is what
has been happening lately, and Iam per-
turbzd, and [ am sure the House also would
be perturbed,

I feel that just as after inde‘pendencci

foreign capital quickly became keener on
collaboration with Indian capital as the safest
form of investment in the new context of
things, Indian capital today is beginning to
sec the virtues of the so-called joint sector
which till lately was being cursed as back-
door nationalisation, There is a vile con-
spiracy at work and if it is not scotched, the
country is in for much trouble and sorrow.

We are also witnesses to such simplistic
phenomena as the West Bengal Chief Minis-
ter, Shri Siddhartha Shankar Ray, appearing
in an attitude of supplication to monopoly
houses asking them to surrender 51 per cent
of their shures to Government. Here is a
Kotty cartoon showing Siddhartha Shanker
Ray asking the bloated capitalist : Please be
good enough to given the State 51 per cent
of the share so that everything could be
lovely in the garden. It is something nearly
enough to make & cat laugh. If that is the
expectation of Government, T do not know
what to say about it.

Since the Third Plan ran into difficulties,
virtually we have had no planning in India.
Must we not draw the neccssary lessons ?
Should we go on doddering 7 Should we not
try io set our sights straight 7 So much water
has flown down our rivers and we have had
recent constitutional amendments enabling
us, if we wish it, to seek and achieve radical
economic change. Or is it that those amend-
ments, the 24th and 25th, are also an clabo-
rate make-believe ? I prefer to try to be an
optimist even in circumstances which are not
particularly optimistic and that is why I have
brought up this Resolution.

I say that these monopoly houses are the
source of all evil and corruption in our socio-
ecopomic life. They have made this country
vitiated by the dominance of black money
and because of the poor performance of the
public sector, they have been furnished with
@ heaven—sent oprortunity, an excuse, for
parading their own excellence, which is a

-

——
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complete myth, If the essence of the Indus-
trial Policy Resolution is not to be given the
go-by, all big enterprises owned or controlled
by the monopoly houses should be nationali-
sed straight away; individual monopoly houses
may be allowed to hold companies, the assets
of which do not exceed a certain specified
himit, and oncillary measures, which nced not
be specified at the moment, will have to be
adopted,

It is only thus that the “‘commanding
heights” of the economy can be held by the
community and not as they are today, by
the money-grabbing scction of our people
who are indefferent to the people’s welfare,
are cynical and cruzl in the bargain.

Whnt is the record of these paragons of
economic virtue who arc running these mono-
poly houses ? Volumes would be needed to
speak of them But T may give a very sum-
mary stalement of fucts about it. 7he assets
of the companics belonging to the 75 houses
were in 1963-64 Rs. 2,609 9 crores. It rose
in 1967-68 to 4,032 4 crorcs, a 54 per cent
increase.

Birlas recorded an increase of 96'6;
Shriram, 96'4 per cent; Mafutlal, 959 per
cent; Parry, directed by a former Governor
of the Reserve Bank, recorded an incrsase
of 360 5 per cent. The share of 75 indus-
trial houses in terms of the assets owned by
them work out at 535 per cent of the total
indicated for the entire private corporate
sactar, It shows how the power of mono-
poly capital is growing.

Out of 101 top companies, the total
equity dividend in 98 companies was Rs.
137'7 crores in  1969-70 against Rs. 995
crores the previous year. 1t meant rise of
38'4 per cent. A foreign giant, Burmah-
Shell, got the highest return of the total
capital empolyed—36'9 per cent, followed
by another foreign concern Pfizer, with 34'4
per cent,  Almost all the Indian big busi-
ness houses are linked with foreign counter-
parts : Tata, with Daimler-Beor in automo-
biles; Harmisschleger in engineering, 1CL in
chemicals, ete.; Birla with studebaker, and
Nuffield in automobiles, Babceek and Wilcox
in boilérs; Howa Machinery of Japan in
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textile machinery, and Mitsubishi in clectris
cals,

A Bombay industries ussociation repo-
rted sometime ago that ketween 1957 and
1964, almost two-thirds of the capital
raised in any year went into foreign collabora-
tion ventures, On 31st March, 1967, there
were 579 companies operating in India, and
as many as 180 to 200 firms in India with
foreign investment. This is seven per cent
of the total number of companies. These
are much more significant because they ure
subs‘diaries of giant foreign monopolies.

In 1955, the Tariff Commission found
Fire stonc and Goodyear with a paid-up
capital of Rs. 20,000 and Rs. 15,000
respectively and having an anuual turnover of
Rs. 7 crores and Rs. 4 crores respectively.
The United Kingdom Board of Trades
calculation has been that India offers British
capital the highest profit after Malaya and
South Africa. There is a total lack of policy
in regard to Government's sanctioning of
collaboration agreements, Foreign collabora-
tors have been permitted, and Indian and
western monopolists together have got now
a very terrible foothold in our economy.
Local capitalism has got strongre and gots
itsell linked with a new form of internatio-
nal capitalism which exploits the Indian
market, and there 18 a new form of exploita-
tion which we have got to contest., This is
what we discover is happening today.

The Minister has given an answer to
Unstarred Question No. 4933 on 3rd may,
and he said that ““the total number of foreign
collaboration proposals approved in various
fields during 1971 was 245 as compared to
183 during 1970". We are going downhill
all the time,

The Minister of Industrial Development,
in answer to Starred Question No. 663 on
the same day admitted how production of
torches by Union Carbide had been permi-
tied beyond the licensed capacity even to
the detriment of Indian manufacturers in
that line, These are typical congerns whitch
thotoughly and systematically cheat the
country, With few exceptions, they indulge
in over-invoicing and under<nvoicina practi-
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ces, denude us of earmed [oreign exchange,
and rob the country of its legitimate revenue.
Nationalisation of foreign trade is the only
way out of this terrible mess.

Al these foreign concerns are hand in
glove with Indian monopoly intcrests who
are trying now to the control cur economy
in a more serious manner than they have
done so far. These monopoly houses have
begun a new gimmick which Government
seems to applaud, namely, expoit of Indian
capital. In relation to this, I find that 33
joint ventures have been approved by the
Government of India durning 1970-71 joint
ventures abroad. Thesc ventures have not
brought us very much; since the beginning of
this process they have brought us in foreign
exchange Rs. 49:27 lakhs, not more than
that.

As a matter of fact we discovered how
in this department of ladian ventures abroad,
the Bitlas are in the first category and as
usual they are behaving so badly. 1 have
here, sent by a friend of mine, a copy of
the “‘Ethwpian Herald” dated 2nd Apni,
1972 which 1 would pass on to the Minuster
for whatever action he chooses to take :
The Addis Ababa High Court ended a 2}
year wrange over the Palodia-Gupta case-
Palodia and Gupta, both being Birla's stal-
warts, petforming whatever functions they
do in Ethiopia in textile and other opera-
tions—each received two years of rigotous
imprisonment plus 2,000 doilar fine. Two
others accused were acquitted and the pro-
secutor had appealed for an increase. This
case has caused such a scandal in Ethiopia
that not only has the Indian image, bad as
it is in Ethiopia, been tarnished but weare
also getting these Indian capitalists aping
the ways of foreign monopoly capitalists in
our country goingabroad and behaving in
such dastardly fashion that they have to be
sent to jail and the prosccutor has to ask
for increase in their sentences.

This export of capital is dangerous for
India as well as dangerous for the receiving
countries in Asia and Africa. 1 do not know
what schemes my friend Mr, Kumaramanga-
lam has up his sleeves. 1read only the
other day, on 3rd May in & Calcutta news-
paper a report about the giant holding
compaay for iron and steel which he is pro-
posing. This kind of & giant holding company
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for iron and stecl can comprise all the
operators in this very strategic and important
arca of our economy. [ do not see why the
Minister ol Industrial Development, assisted
by the other Ministries, given some advice
by the Ministty of Company Affairs, can not
do something about a gunt holding company
in 1egard to many of these monopoly opera-
tors who ure hchaving so badly.

I say this because these monopoly
houses have becn treated with so much
hindnuss and yet they go on behaving in the
shabby fashion that they have been used to.
The Dutta Comnuttee has 1cported that no
further concentration of economic power
should be allowed and large mdustrial houses
should wnot be allowed to expand their
cvmpires any further, and the new licensing
policy should be used us an  instrument for
curbmg the growth of monopoly.

But as 2 matter of fact the Muinister,
who, l am told 1 wery friendly with the
Birlas and other mdustralists 1 do not know
why this  sort of thing should be alleged
about a Minister and these allegations are
made openly in this House and  elsewhere—
and the Government, we find, continue to
give licences to  the Jarge industzial houses.
Since the Ist of January, 1969 a total of 286
licences have been issucd 1o industrial con-
cerns belonging to or contiolled by the 75
big houses listed in the Monopoly Enquiry
Commrttce Report. 1 cannot give more
details about 1t for lack of time. 1t is really
very peculiar that in 1970 out of 47 licences
issued, 20 have gonc to 20 large ndustrial
houses 1n the group of 75 mentioned in the
Monopoly Enquiry Cummittee Report. In
1971 out of 159 licences, as much as 114
have gone to those laige houses and Birlas
and Tatas have got the largest number of
licences in this period—29 and 26 respec-
tively. My reference for  this information is
the unstarred question No. 1466 dated
14-4-1972 and 22nd March, 1972 in Lok
Sabha. We find also that many of these
monopoly houses are permified to carry on
their nefarious practices by escaping the
Monopoly and Restrictive Trade Practice
Act.

Big business houses are making an
attempt to start collaboration hotels, Tatas,
of course. are already there—the Taj Maha!
Hotel in Bombay and elsewhere. Kirloskars
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are starting hotels. Alok Udyog and Delhi
Cloth Mills have applied for permission for
starting hotels and they are going to get
that permission; there is no doubt about it.
The result is, everything is getting confused.

They are gelting money from Govern-
ment sources and financial institutions paid
for by the country and that money is being
diverted to all kinds of uses which are
absolutely illegal. The estimated figures of
outstanding advances by scheduled commer-
cial banks to industries including the who-
lesale trade at the end of March, 1968 were
2608 crores and at the end of March 1971,
these figures rose to Rs. 3422 crores. Assis-
tance from the State financul institulions
to the private sector is growing In regard
to the advances made by nationalised banks
to 75 big business houses and 20 larger
houses among them, the figures arc available
from July, 1969 to 26th March, 1971, The
amount outstanding from 75 business bouses
on 18th July, 1969 wus Rs. 440°28 crores.
On 26th March, 1971, the figure was
Rs. 491+73 crores. The sharc of the 20 larger
houses is also mentioned here, but 1 am not
referring to it because it is the same story.
The Industrial Bank of India, the Industrial
Finance Corporation and othear institutions
are giving money to these pcople. In 1967-
68, 68-69 and 1969-70, they have given
Rs. 97.59 crores. Of this, Rs. 16'80 crores
went to the 20 larger industrial houses
mentioned in the report.

There are so many other figures to which
1 can make a reference, but must mention
at least the investment by the LIC. The
total investment of LIC in the first ten
business houses in the form of debentures,
shares, loans to companies, ctc., as on 3 1st
March, 1969 wos Rs. 8313:31 fakhs, i. e.
37-12 per cent of LIC's total investment in
tihe private sector. In the remaining group
of 75 houses, LIC invested Rs. 608563
lakhs upto 31st March, 1969, If we take
the total investment in the 75 houses, it
comes to Rs. 14,398:94 lakhs. The total
investment of LIC in private sector is a little
over Rs, 22,000 iakhs. This means, 64:29
per cent of LIC's investroent in the private
séctor has gone to the 75 houses mentioned
in the Monopolies Enquiry Commission's
report.
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The holdings of public sector financial
institutions including LIC, Unit Trust of
India, General Insurance Companies, etc. in
TISO, TELCO and Indian Iron and Steel
Company,,,

MR CHAIRMAN : The hon. member's
time is up.

SHRI H. N. MUKERIJEE : Please
give me a few more minutes, because I have
to give all these figures.

LIC is the biggest subscriber to Tatas.
Next comes UTI. So far as TISCO 1s conce-
rned, the total subscribed capital s
Rs. 3858 02 lakhs, while the capital sub-
cribed by financial institutions is Rs. 1230-25
lakhs, Government as a prominent share-
tolder in the private sector could do a very
great deal in s0 far as disciplining these
concerns is concerned, but we have it from
one of the former Chairmen of LIC that
Govrnment could not find people who can
man these organisations, and therefore,
Government hardly does anything about it.
Besides, the Government is suffering from
the handicap that in the top bureaucracy,
thecie are people who hobnob with leaders
of business and who are hand in glove with
these giant monopoly houses.

We notice nlso how in 1cgard to a house
like Bajoria-Jalan, about which a book
entitled The M)stery of Bajoria-Jalan House
has just been published, similar to The
M)stertes of Birla House, which come out
some twenty years back but which was
suppressed by the conspiracy let loose by
Birlas. Details are given here of moneys given
to concerns run by this monopoly house for
some specific purpose, may be for renovating
and replacement of machineries, for the
efficient running of concerns, but the money
is used for other purposes. The Finance
Minister has said in this House that inter-
locking or diversion of capital by companies
will be considered as criminal offence. But,
in many cases, companies under the control
of Bajoria-Jalan clan and of their like have
diverted, according to ‘allegations made in
this book, which was referred to in this
Hotise the other day, they bave diverted
Rs. 223757 lukds in orler to oblain contlol
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of various companies, issuing fictitious loans,
creating fictitious debtors, trausferring money
to liquidated concerns run by sons-in-law,
sisters, sisters-in-law and that sort of thing.
This kind of thing goes on all the time and
that is because of a liaison with the top
bureaucracy of income-tax and Central Board
of Revenue bigwigs, with even ex-Chief
Justices of the Supreme Court, with political
leaders in government. This is the kind of
trouble in which we arc living in this
country today. Here is monopoly intercst
hand in glove with foreign monopoly, trying
to exploit this country, trying to pooh-pouh
whatever performance the public secter
wishes to make, trying all the time 10 secure
control over our cconomy and to prevent
any thing like even a welfare state, let alune
a socialistic kind of socicty. And these are
the people who are coming forward now,
producing victory volumes in honour of
Indira Gandhi— Mohan Breweries people
publishing their pictures alonc with Indira
Gandhi and Indira Gandhi's children’s pict-
ure’s dedication to L. N. Mishra and all thut
sort of thing—and advertisements from many
big industrial houses for this kind of putrid
publication. Apnd the prime Minister has
time to go through this sort of thing when
she should have the deceney to throw it into
the waste paper basket. This is the set up
in this country today, the Indian monopoly
houses hand in glove with foreign monoply,
trying to do exactly what in British capita-
lists and other foreign cuapitalists did at the
time of independence and throwing on colla-
boration. Now they are trying to get into the
Government concerns also. There is some talk
0 a joint sector and that sort of thing. They
want to control everything. 1 ask Govern-
ment : Do something; start thinking seri-
ously. Have you no idea about your own
confidence ? If you do not have sufficient
self-assurance that you can run the public
sector properly, than give up the game,
renounce the job of governing this country,
for you are not up to it.

The other day I read in a Calcutta paper
a statement by the Chief Minister of West
Bengal, Shri Siddhartha Shankar Ray that
he had got letters from several thousand
young peopie, officers in the private sector
Organisations, drawing salaries between
Rs.'2,000-t0 8,000 offéring to work at lesser
pay in the public interest. Have you not got
People iy this country who can work in the
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public interest ? Are there not people in the
private sector who are ready to work for the
public sector also 7 If you have got that
confidence, why can you not take courage in
both hands, why can’t you do the same
thing which Professor Gadgil, by no means
a form-at the-month revolutionary, had re-
commended in 1956 7 Here is a region
where monopoly is in  control, and that
region has got to be freed of monopoly.
Can't you do that 7 That is the sort of job
which has to be done, and that is why I say
that this must stop. This book presented to
Indea Gandhi, editcd by a man called
Durlab Singh, a notorious person convicted
for pornography and that sort uof thing, these
arc the people getting together, Mohan,
Durlab Singh and God knows who clse, try-
ing 1o flatter people in the political field and
win their favour that is the sort of thing
which is taking place. That is why I say
that real demucracy is needed in the running
of our economy, and that would require
nationalisation of the import and export
trade, nationalisation of the monopoly
houses, nationalisation of foreign concerns.
Whether we like it or not, we have today to
face this yuestion-transform pre-capitalistic
formauons  through capitalism, even a
“regulated™ capitalism, or through the fullest
development of the various forms of State
co-operative sector, like in G.D,R. where it
seets A private employer can function only
when employees number no more than qu
or so. You have absorbed Shri R. K. Hazari
in the administration; you have Shri Chandra-
shckhar sulking in the Rajya Sabha, and you
think you can carry on in the way you are
in the Ministry of Industria]l Development,
in particular, is answerable for the kind of
degeneration that is taking place, the kind of
sliding away from anything like a near-socia-
list programme in the country. We hear all
types of allegations. 1 am not interested in
personal things. At the moment, we are
intercsted in the performance that he puts
up before the country; we are interested in
what concrete steps he is going to takein
the direction of socialism. He should tell us
in regard to these monopoly houses how he
is going to be stern and strict and how he is
going to take concrete steps to see that our
country really gets going on the rosd to
socialism,

18 hrs.
MR. CHATRMAN : Resolution moved :
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“This House is of opinion that imme- Fuehrer in the Congress party, the only one

diate steps should be taken for the
nationalisation of the seventy-five leading
industrial houses specified in the report
of the Monopolies Inquiry Commission.”

SHRI M. C, DAGA (Pali) :
move |

I beg to

That in the resolution,—
SJor “immediate”
Substitute——

“keeping in view our policy of mixed
economy.” n

SHRI S. M. BANERJEE (Kanpur): I
beg to move :

That in the resolution,—
add at the end—

“‘within Fourth Plan period.” )

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : I beg to move :

That in the resolution,—
add at the end--

*and also all the other larger industrial
houses which are having assets above
Rs. 35 crores each at present, without
paying any compensation.” (3)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) . Mr. Chairman, Sir, it is a very
good resolution indeed and we shall do our
best to support it.  But perhaps he has lost
sight of the fact or he has wilfully forgotten
that this Government is by the monopolists,
for the monopolists and of the monopolists,
I feel, the mover is living in a fools' para-
dise, T wish him best of luck.

In a capitalist get-up, the natiomalisation
15 not the only panaces because capitalist
countries also do nationalise industries,
Prof. Mukerjee has held the [Industrial
Development Minister responsible for things.
I do not agree with him there at all. The

in the party, Mrs. Indira Gandhi, has to be
taken note of, 1 am quoting from what she
had said in her Adress at the inaugura-
tion of the meeting of FICCI. This is the
copy 1 got from the FICCL. 1 do not always
depend on second-hand reports. It says :

*Your address for one thing had many
new ideas. It was a forward-looking
addiess and, 1 think, that this year we
start on a more cheerful note of coope-
ration and what I hope is a sounder
basis for a fruitful dialogue on the direc-
tion in which our economy should move.
Your statement that the members of your
Federation are in accord with the *“'socio-
economic objectives to which Govern-
ment policies are directed” is very wel-
come.”

1t is wonderful. It further says @

“The budget represenis a considerable
effurt to raise the level of the public
investment. This should help industrial
revival over a wide field.”
I will show you just now how the
revival has taken place.

1 say, it exposes a definite swing on her
part towards right. Otherwise how
would she choose to bring a man hike Mr.
Mohan to the Rajya Sabha, a tycoon and 4
monopolist in the field of distillation and
brewing business, a man who had been
producing far in excess of licensed capacity,
a man, if T am right, whose premises were
raided by the C. B. 1. for the purpose of
detention of economic offences ? That shows,
that reveals and that cxposes the insight of
the great Fuehrer in the Congress Party.

Now let us see the reason. I am pot
quoting from & communist paper, but I am
quoting from the Monopolies loquiry Com-
mission Report, 1965, page 135 :

“We are bound to meation in thisecon~
nection that the considerabls finamcisl
assistance that some of the [eadivg
industralists in the country have given to
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the ruling party from time to time, has
furnished ammunition for the attack that
big business is hand in glove with the
party in power. The fact that such assi-
stance has been liberally given—at the
time of the last general elections—has
been admitted by Government in a
statement in Parliament.

“In fairness, we have to add that some
at least of the industrialists who appeard
before us did not scem to be quite happy
about these contributions. One member
of the delegation of the Indian Chamber
of Commerce, "

A very great friend of Congress.

“ ..blurted out a complaint that industri-
alists were compelled to make those
contributions, but that they got no return.
The Jeader of the delegation made the
interesting modification of his colleaguc’'s
statement by saying that it was not com-
pulsion but persuasive pressure that was
responsible for much of these contri-
butions, .

We must give Bharat
Dixit, the Treasurer.

Ratna to Mr.

“But people canno! be blamed if they
believe, *

SHR1 CHINTAMANI PANIGRAHI
(Bhubaneswar) : He can submit his case,
but he should not bring in names, .

SHRI JYOTIRMOY BOSU : What is
the name that | have mentioned ?
( Interruption)

SHRI K. LAKKAPPA (Tumkur):
Let him criticise industrial development or
whatever he likes, but he should not drag
the names. He just now brought in the name
of Mr. Mohan of Rajya Sabha. He should
not do that,

SHRI JYOTIRMOY BOSU : Again in
the Monepolies Tnquiry Commisslon Report
it is said :

“But people cannot be blamed if they
belleve that it is the hope of favours to
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be received that induces such payments
and after the election is over, business-
men try their best to see that the invest-
ment made by them brings satisfactory
return™,

“One social consequence of the concen-
tration of wealth,,, ..., Mele., etc,
As a result

.,‘ﬂ aaae wyT  (Tfearar) ;o oOg
w1965 w1 feqrd & femr oav @
21 & st ot g Awg & SHEw
T o g 74t § | wreres wrd s oho
Fo qifeq amer AT 2

ot vatfedia wg ¢ 1972 9T o e
UG

Mr. CHATRMAN : Please use your time
in a better way.

SHRI JYOTIRMOY BOSU : Madam,
there have been lLiberal grant of licences.
Here is a paper dated 30 June, 1971, It says :

“SPURT IN 1SSUE OF LICENCES TO
BIG BUSINESS HOUSES".

“There has been an impressive spurt in
the number of licences granted to com-
panies which attract provisions of the
Monopolies and Restrictive Trade Prac-
tices Act “ele.

Then it also says that one of the Con-
gress members had the courage to say--1
must thank him, Mr. Chandrasekhar in the
Rajya Sabha that ‘‘the Government is back-
sliding on industrial policy and complained
that the Monopolies Commission had been
elegated to the background”. This is not my
utterance; it is the utterance of a Congress
member.

1 now come to 1972 figures about which
my hon. Friend, Mr. Satpal Kapoor, and
others were very anxious. This is a quota-
tion from a newspaper dated 12-4-1972 :

+18 applications for expansion by bigger
unita considered™.
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*'The task force of the Ministry of In-
dustrial Development has disposed of 13
applications from larger industrial houses
and foreign-majority firms to increasc
their output by 200 to 300 per cent
under the liberalised licensing policy in
respect of 54 key industries.”

They have forgotten their Industrial
Policy Resolution, I also say the applications
disposed of so far include some from Birlas,
Century National Engineering Industries, etc.,
etc. They are all of 72 and very fresh.

Then, I come to the next thing. They
have given 75 licences. This is 2 question
dated 29th March, 1972, I say that they
have given a total of 159 licences. The
question is—it was my question :

“Will the Minister of Industrial Deve-
Jopment be pleased to state the number
of industrial licences NV, SE and COB
and Shifting separately issued to each of
the 75 larger industrial houses industry-
wise and year-wise from 1969 to date ?*

Here, this is a very recent one and the
total for 1971 was 159. 1 am not talking
about nationalising the monopoly houses.
1 am talking ab.ut the way Government is
helping them to grow. Then I quote. It isa
quotation from Mr. Chandra Shekhar's paper
Young Indian :

‘ The following 41 licences were issued
to the Larger Industrial Houses without
any one of these being referred to the
monopolies and Restrictive Trade Prac-
tices Commission, These licences were
issued during July, 1971 and February,
1972,

“The largest number of the licences was
bagged by the Birlas (eight). Thapars
got six; Shriram, five, Sahujain and
Bangurs. four each; Tatas, three. Bird
Heilgers, Goenkas, Mafatlal and Sara-
bhais, two each and 1CI, Killicks and
Walchand, one each.

“The Government has recently allowed
doubling of the capacities in 59 indus-
tries 7 How many industrial products are
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covered by 59 industries 7 In how many
of these products where doubling of
capacity has been allowed, there was
high degrec of *product c¢oncentration® ?
Or, in how many products the mono-
poly positions would be further streng-
thened as aresult of the ‘concession to
allow doubling of capacities' 7"

I don't want to go into the names--
Bangus, ACC, Bird Heilgers, Birlas, ete.
This is dated April, 1972. This is the assess-
ment done. Since Shrimati Indira Gandhi
assumed sole power of this Party and the
Government at the Centre, there had been a
rise of 54%, 10 monopolies. A study made by
the Asian Trade Union Seminar says :

“Let alone this question of weakening
the old (India) monopoly giants, new
ones are coming up and adding to the
power of the monopoly capntal in India.
It is pointed out that aggregate assets of
companies belonging to the 75 indus-
trial houses, increased from Rs. 2609 Y
crores in 1963-64 to Rs. 40324 crores
in 1967-68 —an increase of 54-7 per
cent in three years."

On the top of this they are trying to
evade the licencing rules and they have been
allowed to do so under certain understanding
Hundreds of firms are trying to evade the
licensing regulations.

18'14 brs
[Snnt K. N, TIwan¥ in the Chair]

Hundreds of firms are trying to evade
licensing regulations by applying for carry-
on-business (COB) licences. This i another
back-door method you have discovered and
you have thrown it open to the big mono-
polists. In 1970 they had issued to these
glants 49 licences and for 1971, the elec-
tion year when more contributions were
necessary, according to the MRTP Commi-
ssion's report. 159 licences were given,
That means a spurt of 3009, out of which
the Birlas got 16, Sir the lcensing policy
has become a fecade.

Ot the top of ali this, mey T point out
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to our friends sitting opposite—I do not
know whether they know about it. It is in
the report of the Industrial Licensing Policy
Committee. It is in Appendix IV-F., where
they give details of cases where production
is in excess of licensed capacity. Sir, produc-
tion in excess of licensed capacity is a
punishable offence. The figures are as

follows :

Fenner Cockill Ltd., Madurai 96'85%,
Bajaj Auto Ltd., Poona 55:58%,
British India Electric Cornstruc-

tion Company, Calcutta 1007,
Universal Electric Ltd., Calcutta  541°59%
Gwalior Rayon and Silk Manu-

facturing Company. Nagda 66°79Y,

& 156°599%,
Gwalior Rayon Silk Manufac-

turing (Weaving) 119-959%
Century Rayons  Industry

House, Bombay-1 53419,
Kesoram Yarn, Calculta 45-55%
Indian Explosives Ltd.,, Gomia 54 939,
Again, Indian Explosives 66°50%,
Contminers and Closures Lid.,

Calcutta 112:585]
Standard Pharm, Ltd., Calcutta 79:509,
Synbiotics Ltd., Baroda 52:509%,
Carona Sshu Co., Bombay 313 339,
And then comes Tata Iron and

Steel, the great contributor 204:759,
Merck Sharp & Dohme of

India Ltd., Bombay 74-00%,
And then comes, Bata Shoe Co.

very good shoes they are

making 186°19%,
1hen, Bata Shos again 107°05%,
Guest Keen and Williams Ltd.

Bombay 248'59Y%,
Larsen and Toubro Ltd.

Bombay 966 059%
Metal Box Co, 283-13%,

% I can lay it on the Table of the House.

[}

3f you have & Jook at this beautiful
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Muhabharat you can easily have a picture of
Mrs. indira Gandhi's socialism very well.
All these are secured for a little considera-
tion. I don't want to point out any names,
I do not want to say anything about that.
I don’t want to say anything about the
treasurer of the ruling party; I do not want
to mention at this moment of Nagarwala.
Where the money came from ? Why the
Government kept quiet about it ?

MR. CHAIRMAN : 1 tell you, you are

discussing a different thing, Fverytime,
Nagarwala comes in '
SHRI JYOTIRMOY BOSU : It will be

be raised so long as 1 am in this House,
Sir.

MR. CHAIRMAN : That is not proper.

SHRI S. M. BANERIJEE : Nagarwala
is a ghost now and you cannot stop him
from coming.

MR. CHAIRMAN : But he is haunting
only Jyotirmoy Bosu !

SHR1 JYOTIRMOY BOSU : I want to
ask the Government through you about this.
In how many cases have the Government
procecded against those firms and those
industries who have produced things outside
their licensed capacities ? We want a clear
answer and a categoric answer on this
point.

Then, Sir, I come to the diversion of
funds and inter-looking of capital. We know
many times, Ministers have bragged on the
floor of the House that they will prosecute
them, as they have talked about the Provi-
dent Fund Account which is Rs. 22 crores
now. 1 want a clear and categorical answer
in how many ca-es they have prosecuted on
charges of (a) diversion of funds from
companies and industries and (b) for inter-
looking of capital,

Then, Sir, what about Wanchoo Commi-
ttee's interim report who said about the
generation of black money to the tune of
Rs. 5,000 crores a year and a leavy on
capital, on jewellairy and cash possessions,
and demonetisation of hundred rupees
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currency notes and above 7 The Govern-
ment had very clearly put that in the cold
storage and made them a request that they
need not mentirn about the contents of this
first interim report in the final report, which
shows clearness of their conscience,

About mini-steel plants, it is clearly
stated in the Iadustrial Puolicy Resolution
drafted by this Government, this party, with
their own hands, that iron and steel should
always be in the public sector. Before the
elections, the pressure came, and the need
came, and.so immediately they had to switch
over and change their policy to giving mini-
stee] plants licences to very deserving sociel-
ist-mono-polists like Shri Gujarmal Modi
and so many others.

About bank finance, ShriH N. Mukerjee
has already referred to it, and so I do not
want to repeat it. The amount outstanding
in the crores category as on 18 th July,
1969 when socialism was  half-hearted with
them,—now, it is full .

MR. CHAIRMAN : The hon. Member
cannot continue on. He must conclude now.

SHRI1 JYOTIRMOY BOSU : 1 shall
just take two more minutes. On  26th
March, 1971, from Rs 440°28 crores, it
came to Rs. 491 73 crores. They are conti-
nuing like this, and they are favouring all
these monopoly houses. Shri H. N. Mukerjee
has already mentioned about the Union
Carbides, It is an American concern, a very
powerful concern, and some of the Ministers
and high-ups have got their children emp-
loyed there; we would not go into those

« details now. So, they have alowed them to
produce much more than their licensed capa-
city and kill the indigenous capital and

* entrepreneurs.

About foreign monopolists, 1 just want
1o say that there are huge lists which are on
the increase. So, this self-reliance is nothing
but a stunt. They are heavily dependent upon
foreign money and foreign collaboration and
foreign patronage ; therefore all this hood-
winking is not going to work.

In conclusion, I would like to talk about

MAY 3, 1972

Leading Industrial 268
Houses (Res.)

a vital sector, namely the generation of
power by the <Caleutta Electric Supply
Corporation. They are failing, and they
have faijed totally and industries are suffering,
but nothing has been done.

Then, there is the Indian Tobacco
Company, one British company having an
annual turnover of Rs. 170 crores and with
four interlocked subsidiary concerns, plunder-
ing the consumer, plundering the tobacco
grower and plundering the country, but
Government have kep! their eyes shut. Of
course, there is the Union Carbides to which
T have already referred. We may consider
we are living in a free country. But Govern-

- ment hawe given a licence to an American

private sector company for production of
fertilisers in Madras, under which they have
given them eight years’ complete freedom
in the matter of fixation of prices of fertiliser
and distribution.

MR. CHAIRMAN : Now, the hon.
Member must sit down, because he is speak -
ing now at the cost of his other friends.

SHRI JYOTIRMOY BOSU: I only
want to say that this Government is by the
monopolists, for the monopolists and of the
monopolists. They will continue to support
these monopolists and allow them to grow
and suck the people of the country, There-
fore, 1 wish Shri H. N. Mukerjee the.best
of luck if he hopes that this Gowvernment
will nationalise these monopoly-houses.

MR. CHAIRMAN : Now, Shri §. M.
Banerjee.

SHRI SAT PAL KAPUR : Now, itis a
Congress Member's tura to speak.

MR. CHATRMAN : Shri S. M. Banerjee
will not be here to speak on the next
occasion, and, therefore, he has made a
request that he may be allowed to speak
today, and I hav allowed him., He will take
only five minutes.

ot o gRo Wl (¥TIYC) ¢ wW-
qfg WERT, TUFTT ¥@ JIT %7 3
Ty § aft AT Haew By ag sw ¥ e
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BRA HAT AQATTEAWA AL $ qHAT
A1 &% wgr & fe “faf B9 o dife
g |’ &Y Mg A AAATINAT & 742
ey & ¥ smT ey 7 A =AY, alw qTv
¥ arz @Y frarg &1 At afe war ad
A Fawwar g s O wwrETe A
syt gr &< W& 3y AT T G
ahar 1 & g fral A gt § Y 9 &
Al & fF qRIAAIT T ATE A AGT AT
aF3 | afea gg @17 99 & fF§ aeadE
EET ST TFT &, AT AHTT-AAIT Gar A7
wrwmE A AU ag §1.w
G fF aror wg &g fazar sga i ar
fagifrar Y st 1047 % 14, 15 wr@mt
& mifer @ ag ar awdew 154, 155
FrE@AT & wifas g oY wvgafa a@r
ag oo a<aefy g1 14t 8, &t Faas
SATREAT 100 Fo &1 HFATE ¥ IFT HHT
iz &Y | 97 GF #Y 17 50 wo Y AAT)
AT I ¥ IgA qIRT AT FEOIE 97
@A MG W @ gRArg 97 AT 91
g o faar s & 79T § G A
T & | T FHY BT SqTATE F7T AT Al
5T wa &Y mifew & 191§ S & 6x
o, 9t ¥ ge T a7 Wy, 7€ @A
arr AgF &1 feelt § wadY v Agy
qif | ¥few a7 @9 gursETE # aXE 9T
e 7 s amwd Y 75 a1 73 wfrare §
A giqi § Aeq oqwfax gEY 7 A
wgramifan e & ar aw Awa &
fdtZ @), ar fordt st fiaie &, gemrdr
agE & ¥ v faaft WY i §, sad
IR WE a1k & wgr & fw o gAY
arfedlt & ar W gErer @ew R @7 g
T gar W g5 WIT W @ ag g
T A wfreac QR AT R E

oAt O gHolf & S aleE v
# wifgw o, 3 Qe of g ¥ ot g
TV &g, ¥few gw foay f wfwg i
WA & 9k f wiwel & orer § wek or

”
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v & | Tera @Y ar |y, g artael v
waTe g atwgl § 9ET, A1 Har ww-
79 9T qa% ¥ qarg & ar &0 fm gaer
MG AEr /FY 1 wfwT & A% FEar
gFatrer o Ay, & aw aaw ¥
wgn wgAr § 5 At feedt wgT oW
g w92 | for &t ¥ 72t 9T wEEE
AT §—FTa 7T a0 8§ W@ wHA agh
R E—37 & q17 a7 wgf F gy ? @7
o= a1 ) 7ig fone g ar :1€ WY el
gl, 988 T wWaar @ fmogary 3w ¥ .
FET UF a8 W g, wfwa o) gAow
1T 89 &1 faFiT gy a% 2| &% g
&1 fAwEma & wifas 28 & af

1 femrAzgaaT ¥ a Qar &
ar agd 2 T az gafes a8} 3, sa& S
¥ WH G0 §T AAAT | BT AHAT E A FT &
AT st war frwm 9§10 maw ag
fgsgrata &7 grad v g1 w17 ) A wgaO
g & dnar 2@ adl AT § 0 T IR
uediasw agt frar ? g4 ad SR
St H2A Iz wGrfgr @ 7 ety # 8
Kagar g fs afaer o 7 gawt fedlw
fear @ 1 & g @wET & @A TG
anmr a1 faw FA%AT ST w1 FETTEH
A FE TG A FTAA FAFAT 1 HTL
qoffer 78T ®raw ¢ a1 fagalr narfaeTT
agi wraq @ ar fgrgEna ¥ FEGIAT
TZ g4 41 7 g4, AfFEw AArIAE AWI
A1 FT TET, & IARAL 2T F1 GIEAT
®e gar T BIET | 38 41 F1f A Agy
HEAT |

gafag & wigar § & g9 seawr
g7 A 5 | Y geadfa DA a8
§H @1 FAAT T AKIEI FT | W
A%ETE ¥ qig wgaT 93ar g 5 ol ww
&9 7 wrraqe § 9 e o et
¢ gaw ag wzd ¢ fr wifrzggas o AN
29 gt yATAE EI a7 @ @ A% ™A By
€ uwar § fis Ioelt qgT gaaT T €N
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¥ wgrroigar § v go a® amowy
faegw ot amwa ¥ W & @
awar § fF o7 ¥ §© S w1 gEaT g,
¥few sz gEEr W@ w7 awrr g, @
fgrgem & wog # grvw w1 W@ g,
arareer grefadY N g w e ge
AR qg HIW ISMI X TEA | AR
% ¥ g a3 smafadl & gwerT gro
A ¥ v@ ¥ FY qT-T WWO A
THA o 41, AT ®§ ¥ gEE
ATy, FAR @Y ¥ GHIOATE AAT(vauw)
ag argreer srafad &1 gare A § foe
1w & 2T 1 AT qw wrfeesgma
sEae faa @« fox oft & wgar sgar
g fw fazroe $A9T 9w ¥ awA
Yo ®Y 3 FaAr =wrfgy | Y GO A@q
weqAT &Y, gut Bria seafagt ), & gz
&1, 9 gawt & &ar Afgd 1 my § I @
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73 a@-5¥ of @ § 9% aarw o Wt
TR A9 gra A A Far wifgy Ak
agl g7 A faelt weafrat & saer wife-
Az T wfgd, wrewy fomy gafoeT
it @t g€ & 1 AT AT R FaTIETR
e a7 gHar g

T wedt ¥ T ww wEw w0
amgT w7 )

st wwewm wye: awiefs agew,
afewat & gw w7 & faons g

wANfy AT AT ATT AGAT WA
AT JIT ITE T )

18°30 hrs

The Lok Sabha then adjourned nll Eleen
of the Cloch on Monday, May 8, 1972/
Vaisakha 18, 1894 (Saka)
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